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This application has been filed by 

the Union of Telecom Employees known as 

All India Telecom Employees Union and 

also an aggrieved employee challenging 

the termination order which had been 

passed orally asking them not to report 

for duty henceforth. Being aggrieved by 

this action of the respondents the 

Divisional Secretary representing the 

cause of the members of the Union submi-

tted Annecure-6 representation dated 

6.11.1997 • However, till now the repre-

sentation has not been disposed of. Hence 

the present application. 

have heard Mr S.Sarma, learned 

1 counsel appearing on behalf of the appli-
cants and Mr G.Sarma,learned Addl.CG.S.0 

for the respondents. On hearing the 

counsel for the parties we feel it 

expedient to give a direction to the 
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31.8.98 respondents to dispose. 4f the represen-
tation by a speaking orer. Accordingly 

e direct 'the respondents to dispose 

of the Annexure-6 representaUox datéd 

6.11.1997 submitted on behalf of the 

Union as early as possible within 2 
months from today. 

Application is disposed of No order 

as to costs. 
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